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BON' BLE MR. S. DAY AL • • M &18 ER ( JV 

Sugreev, 
$yo Ran SUhhag, 
at present working on the • 
post of Khalasi in the 
0/ o the <llief Engineer Track 
Machine (T .. M.C.), 
North Eastern Railway, 
Gorakhpur. . ;1 •. .Applicant 

(By Advecate Shri Surendra Prasad) 

Versus 

1. 'flle Union of India, through 
General Manager, 
North Eastern Railway, 
Gorakhpur. 

2. The General Manager, Engineer, 
North Eastern Railway, 
Gorakhpur. 

3. Chief Engineer, Trach Machine ( T.M. c.<), 
North £astern Railway, r 

Gorakhpur. 

4'. General Manager (fersonnel), 
North Eastern Railway, 
Gorakhpur. 

5.:.: Executive Engineer, Track Machine (T.M. C. ), 
North Eastern Railway, 
Gorakhpur. -{ ·-~ ••• Respondents 

(B'y A:ivocate Shri K. P. Singh) 

0 R D E R_ 

This application has been filed by the 

applicant praying for a direction to respondents 

to '. regularise the ·applic~nt On.~t.he:'.-._p.'Ost of 

Kha! asi f rem December, 1997. 
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A prayer has also 
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been made for directing the respondents to declare 

the result of the applicant's screening test held on 

20 .10 .zoco , 

2. The applicant has shown that a screening 

test was held on a:l.10.2.<XX) for regularisation of 

casual labour. It appears that the applicant has been 

included in the panel for regularisation at Sl..No.12. 

But, before the panel can be deci. aced, the approval 

of General Manager iS ne cess ary-, 

3. The leamed counsel for the applicant 

mentions that the applicant was engaged as casual 

lab(mr on 2.5.1.1981.0 He has also mentioned that a 

cc:m:nunication was addressed to the p.R.M. by O'lief 

Engineer (Construction) (Armexure-L2), in which it was 

mentioned. that accordilng to_ the conf Lden t.i al letter 

dated 13.8.1982, the General Manager had approved 

1.5.1981 as the date after which the casual labour 

who were engaged required prior approval. 

~1 The applicant has addressed a representa- 

tion dated 20.6.2002 praying fer ·aecl a ration of the 

result of the Screening test. 

5~~ It appears expedient to direct the reSpon- 

dents to consider the claim of the applicant as may 

be made by h:im in a fresh representation regarding 

declaration of the result of Screening test within 

a period of two months fran the date of receipt of 

the said representation along with a copy of thiS 

order. The shall be no order as to costs. 
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